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Shrimati Chandrasekhar: Of course,
the Lokur Committee did not have
any member belonging Lo the Sche-
duled Castes or Scheduled Tribes. But
the members when -they visited the
various parts of the country had met
members belonging to these com-
munities, and the details of thse whom
they met and the organisations with
which they had discussions have all
been given in the report which is al-
ready in the hands of hon. Mcmbers.

Mr. Speaker: Next question.

Dr. M. M. Das: This is an important
matter. So, I may be permitted to ask
one question.

Mr. Speaker: Now, he may excuse
me.

Dr. M. M. Das: This question per-
tains to the Scheduled Castes. So,
may we not get a chance?

Mr, Speaker: I have given suffi-
cient time for this question already.
Dr. M. M. Das: Other Members may
have got the chance but we bave not
got it. You may kindly permit me to
ask one question.
Mr. Speaker: Now, I may be ex-
cused. I cannot go back.
Dr. M. M. Das: This is bad
Mr. Speaker: Now, next question,
Haldia Petro-Chemicals Compilex
+
*¢o2a Sfri P. R. Chakraverti:
Shri B. K. Das:
Shri Brij Bast Lal:
*Shrij Vishwa Nath Pandey:
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Shri Ram Swarup:

Shri Braj Bihari Mehrotra:
Shri Balgovind Verma:

Will the Minister of Finance be
pleased to state:

(a) whether proposals have been
received from France to set up Refi-
nery, a Lube Oil Plant and a Chemical
Fertilizer Plant at Haldia;

(b) whether it is a fact that the
Government of France have allowed
diversion of old credit for the Haldia
Petro-Chemical Project; and

(c) whether the Union Finance Min-
ister during his recent visit to Paris
raised the question of a fresh sanction
for credit for financing the above pro-
ject?

The Minister of Finance (Shri
Sachindra Chaudhuari: (a) Certain
French firms have submitied propo-
sals for a Refinery-cum-Lube-Plant.

(b) There have been ~o discussions
regarding any Petro-Chemicai Pro-
ject as such. The financing arrange-
ments for the Refinery are, however,
under discussion at present,

(c) Yes, Sir, so far as the Refinery-
cum-Lube-Plant is concerned,

Shri P. R. Chakraverti: What will
be the financial involvement in the
project?

Shri Sachindra Chaudhuri: The fin-
ancia] involvement wou'd be some-
where about 35 million dollars in for-
eign exchange.

Shri P. R. Chakraverti: Apuart from
this froeign collaboration may I now
whether Government are now giving
a new look to the overall scheme for
fertiliser production so tkat indigen-
ous production of fertilisers could be
encouraged?

8hri Sachindra Chaudhuri: Yes, we
are doing that; we are doing that us
closely as we possibly can. ’
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Shri B. K. Das: In view of he fact
that this negotiation has been going
on for a long time, are Government
looking towards any other source for
supply of finance for this oroject?

Shri Sachindra Chaudhuri: I do not
know; this has been going on for a
long time. I visited France only re-
cently, and after that, the negotiations
have started.
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e Shri Sachindra Chaudhuri: As I
have said, the negotiations are going
on with France. The question of hav-
ing other arrangements for starting
or for taking this up will arise only
when these negotiations are compieted
or have failed.

Shri Hem Barua; May I draw the
attention of the hon. Finance Minister
to hig statement wherein he says that
so far as the production of fertiliser
is conierned, he is going 10 depend on
indigenous resources. In that context,
may 1 know whether he visualises
that even in the production of ferti-
lisers on the basis of indigenous re-
sources, Government will have to de-
pend on some amount of foreign ex-
change? Then where does he want to
scek foreign exchange from in that
connection?

Shri Sachindra Chaudhri: Where t
is a question of fertiliser plants, the
question also arises as to indigenous
sources for the machinery and so on.
Where we might give a certain amount
of foreign exchange if we succeed in
this would be in getting some¢ raw
materials and so on, and that foreign
exchange we will have to orrange
from different countriese trom which
‘the foreign materials come.
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Shri Bhagwat Jha Azad: While ap-
preciating the latest fertiliser policy
of the Government, may I know whe-
ther the date of March 1967 is the last
date as said to the American fertiliser
company which wanted o come, or
there is going to be any change, be-
cause the view in America is tha: this
date has got no meaning, and that
our Government can be persuaded to
extend the date?

Shri Sachindra Chaudhuri: We can
only make our policy known. The
policy has been made quite clear, that
31st March, 1967, is the Jast date, with
this rider that if there is any serious,
worthwhile proposition which comes
before that date, that might be con-
tinued after that date, but no fresh
proposals are being inviled afler that
date. -
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Shri Sachindra Chaudhuri: This
question, as ] was saying, i, about
French negotiations about a refinery.
Out of that came the question about
fertilisers and now the guesticn whe-
ther the STC has entered into a con-
tract with a company which produces
ladies’ shoes. I must have notice for
that.

Shrimati Savitri Nigam: What are
the terms of reference of these nego-
tiations? May 1 know whetlier any
diversion of the old gredit for the
Haldia petro-chemical proectj is being
discussed with France, or a fresh cre-
dit ig being demanded from them?
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Keeping in view the importance of
these petro-chemical projects, I would
like to know from the hon. Minister
whether this credit is going td be
diverted or a fresh credit is going to
be sought.

Shri Sachindra Chaudhuri: As I
said, the negotiations are going on at
the moment, and therefore it would
not be proper for me to say that this
is what ig being suggested on the one
side, this is what we are suggesting.
‘What we can say is *hat we are trying
to get over-all assistance by way of
foreign exchange from France on the
best terms possible for us.

Shri Hem Barua: May I seek a
clarification from you?

Mr. Speaker: No. I anticipated that.

Indian Audit and Accounts Depart-
ment Employees’ Association

+
*603. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Finance bte
pleased to refer to the reply given to
Starred Question No. 779 on the 1st
September, 1966 and state:

(a) whether de facto/de jure re-
cognition has since been granted to
the Association of the employees of
the Indian Audit and Accounts De-
partment;

(b) if not, the reasons for the delay
in this regard; and

(c) whether Government propose
to lay on the Table the Rules with
regard to the recognition of Govern-
ment Employees’ Associations, old
and new?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) As there are at present uo valid
rules for recognition of Service As-
sociations, the question of de jure re-
cognition doe®not arise. The question
of according de facto recognition to
the Association is, however, being
processed Wy the Comptroller and
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Auditor General of India. For this
purpose, the lists of members of staff
associations claimed to be affiliated to
the All India Non-gazetted Audit &
Accounts Association, as received from
that Association up to 16th November
1966, are under verification by the
respective heads of offices to ensure
that they adequately cover the parti-
cular categories of staff the Associa-
tion purports to represent.

(c) A copy of the old Rules with
regard to recognition of Government
employees associations is Jaid on the
Table [Placed in Library. See No. LT-
7480/66]. The question of framing
revised rules for recognition of asso-
ciations/unions of Central Govern-
ment employees is under considera-
tion.

Shri S. M. Banerjee: Sir, I rise on
a point of order.
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Shri S. M. Banerjee: The hon.
Minister stated that de facto recogni-
dion is being processed. Haif-an-howr
discussion was allowed and that was
not discussed because of lack of time.
The Deputy Minister, Mr. L. N.
Mishra answered a question put by
Shrimati Renu Charavertty whether
de facto recognition will be for all
puposes, and said that the de facto
recognition had been given for all
purposes. Today the Minister makes &
statement that it is being processed.
I want to know which is correct. In





